
LEVY SUGAR PRICE EQUALISAT
IO N  FUND BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAvTAZ 
KHAN): On behalf of Shri Jagjivan 
Ram, I beg to move for leave to in
troduce a Bill to provide for the estab_ 
lishment, in the interest of the general 
public, of a fund to ensure that the 
price of levy sugar may be uniform 
throughout India aind for matters con
nected therewith or incidental there
to.

MR. SPEAKER: The question is:

“That leave be granted to intro
duce a Bill to provide for the estab
lishment, in the interest of the 
general public, of a fund to ensuie 
that the price of levy sugar may bo 
uniform throughout India and fot 
matters connected therewith or in
cidental thereto.”

The motion was adopted.

SHRI SHAHNAWAZ KHAN: I in
troduce the Bill.
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BONDED LABOUR SYSTEM (ABO.
LITION BILL—Contd.

MR. SPEAKER: The House will now 
take up further consideration of the 
following motion moved by Shri K 
V. Raghunatha Reddy on the 23rd 
January, 1976:

“That the Bill to provide for the 
abolition of bonded labour system 
with a view to prevan ting the econo
mic and physical exploitation of the 
weaker sections of the people and
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for matters connected therewith or 
incidental thereto, . as passed by 
Rajya Sabha, be taken into consider
ation,”

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): I 
am grateful to the Hcm’ble Members 
who participated in the debate. They 
have shed a lot of light on the strategy 
that we should adopt for the ecotto- 
mic rehabilitation of the bonded lab
our. Some Members have pointed 
out that socio-economic legislation is 
bound to be reduced to a dead letter, 
if appropriate follow-up steps are not 
taken on the economic and the social 
fronts. The Government also share 
this view. The hon. Members have 
rightly pointed out that overt and dis
guised unemployment is rampant in 
the agrarian sector and there is a dis
quieting lack of balance between the 
supply and demand of labour in the 
rural market. Forced labour or debt- 
bondage are logical consequences of 
this imbalance and cannot obviously 
be done away with only through legis
lative fiats.

Government have analysed the 
economic problems that a bonded 
labourer would face immediately after 
emancipation. He will not have inputs 
for production or any supply of credit; 
he will neither have any professional 
skill that would enable him to pursue 
an independent livelihood. He may 
not be acceptable tc the urban labour 
market either. Even when installed 
in a profitable activity, he will have 
no income during the period of gesta
tion of any income-generating process; 
therefore, he may have to be given 
a consumptibn subsidy during Hie 
gestation period. The bonded labourer

•Published in Gazette of Inlia Extraordinary, Part II, section 2, dated 
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who is used to a worlds of domina
tion and servitude will not obviously 
be aware of bis rights and will not
have any straying-power in the
competitive labour market. At times, 
he may not even like to undergo the 
strenuous process of economic rehabi
litation and may prefer reversion to 
thraldom. All these aspects of the
problems have been taken Into
account by the Central Government 
in preparing the guidelines for the 
State Governments. The Union 
Labour Ministry has assumed the no
dal role in monitoring and in co
ordinating the activities of different 
state Government^ under this Bill. In 
this case, in the last Labour Ministers' 
Conference, it had been decided that 
the relief that should be given to the 
bonded labour must be included in 
the State Plan and that the scheme 
must be sent to the Labour Ministry 
so that the Labour Ministry also 
might be in a position to take up this 
matter with the Planning Commission.

Some hon. Members have suggested 
that some more names should be 
added to the explanation of the Sec
tion. I may humbly point out that 
the explanation if only an illustrative 
list and cannot be comprehensive. 
Our purpose is to clarify to the courts 
the intention of the legislature. The 
names we have selected represent a 
cross-section of different types of 
debt bondage and forced labour. 
These examples will help the courts 
to interpret the definition of the 
bonded labour system. It was never 
our intention to make the list com
prehensive. In fact, there is such a 
wide spectrum of different systems of 
forced labour m the country that it 
is impossible to enumerate them ex
haustively and any attempt to do so 
will complicate the matter.

I would like to submit in this con
text that what is important in the 
legislation is the definition of bonded 
labour system. Even though one 
might jiv e  an illustration which raises 
2243 LS— 6
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a presumption in law, unless that 
system itself is brought within the 
definition of bonded labour system 
given in the enactment itself, the pre
sumption that would arise by way of 
an illustration itself will not become 
law because in the case of rebuttable 
presumptions, as you know, under 
the law, under the Evidence Act, any 
presumption that would arise will 
only shift the burden of proof. That 
is not an end in itself. The burden 
of proof can again be shifted by in
troducing evidence which would go to 
rebut the presumption that is raised 
under the Evidence Act. Therefore, 
what is necessary and what is impor
tant is a concrete definition given 
about the bonded labour system in the 
enactment. That is the crucial fact as 
far as law is concerned. It is not so 
much the names enumerated by way 
of presumption to be raised under the 
law. Once the names are given, any 
court is expected to raise a presump, 
tion even wtih regard to the names 
that are not mentioned since some 
evidence is introduced with regard to 
the bonded labour system. This is 
what is expected of the courts or the 
authorities which are mentioned in 
the enactment.

Some hon. Members have emphasiz
ed the necessity of organising the 
rural poor. The Government are 
seized of the problem caused by the 
lack of organisation in the rural sector. 
Steps are being taken by the Union 
Ministry of Labour and the National 
Labour Institute to create an ethos 
conducive to collective bargaining by 
the agrarian labour. This is a prob
lem that must be taken up by the 
trade union organisation. Already the 
INTUC has taken up the problem to 
organise rural labour and, I hope, 
other trade unions also will take up 
this matter.

Some hon. Members have said that 
some State Governments have erro
neously reported that there is no 
bonded labour m their jurisdictions.
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Ther6 has not been an extensive sur
vey of the bonded labour system in 
th e  country, feut We are requesting 
tibe State Governments to conduct 
surveys and to identify areas where 
the system still exists. The enactment 
of fhls B1U surely will generate 
awatrfiness and enthusiasm among the 
.socially conscious section of the Intel, 
ligentsia find that will definitely 
-Open up new channles of information.

In this connection, 1 might also 
point out that in the Labour Ministers* 
Conference it was decided to request 
the Commissioner for Scheduled 
Castes and Scheduled Tribes to utilise 
his organisation for the purpose of 
conducting surveys in certain States 
for the purpose of identifying the 
areas where the bonded labour exists 
and the extent to which it is operat
ing and the remedial measures that 
can he taken by the State Govern
ment. I am happy to say that the 
Commission for Scheduled Castes and 
Scheduled Tribes has already agreed 
to this. I know, the problem is serious. 
R is not the legislation alone that 
will be able to deal with the problem. 
It is only when the social conscience 
of man is aroused to deal with the 
social evil that this barbarous system 
can come to an end

Some hon. Members have suggested 
that the punishments prescribed in 
the Bill should be enhanced. No 
punitive action on its own can bring 
out the fundamental transformation 
which this Bill envisages. Moreover, 
increased punishments may not be 
compatible with the penal provisions 
in other statutes

Some other members wanted rigid 
dead-lines to be imposed in respect 
of the time-limits for restoration of 
property and similar matters. We are 
not inclined to accept these amend
ments because rigid dead-lines may 
be considered to be arbitrary by the 
courts ami one Has to take a pragmatic

6f the '^roSwws involved which 
tofcjr iibt be (k>mp’let<ai Vitkin the 
titoe tirrilt d&igg&ted. itfhe court is 
giVen the pottfer and, also, some 
authorities are given power in order 
to restore property and f  have no 
dotibt in my mind that the courts 
MU take the least possible time and 
the authorities will take th« least 
t>os4fble time in order to restore pro
perty. Suppose you put a time limit, 
urritss you prescribe the consequences 
of not acting within a particular time 
limit, what wouid happen is this. 
The courts have interpreted that, 
riot withstanding any tinfe limit being 
put, in such cases where the conse
quences are not indicated, the time 
Hniit put is only directory and net 
mandatory and, therefore, putting a 
particular time limit is not going to 
help us in solving this problem.

There are proposed amendments 
for setting up of vigilance committees 
at the State and at the Centre. As 
I have already told you, the Union 
Labour Ministry is functioning as 
nodal Ministry for monitoring and 
coordination. Secretary, Ministry of 
Labour is the Chairman of the ad
ministrative committee set up at the 
central level State Governments 
have also been requested to set up 
watchdog committees at the State 
level We, therefore, don’t think that 
the suggested amendments are neces
sary at this mage.

The intention, as I have told you, 
is to have vigilahce committees 
at the district level and the sub- 
divisional level. Even assuming there 
are State and Central Committees, 
these committees can meet only 
occasionally. As for as the opera
tional part of executing the law is 
concerned, it is the District Com
mittees and the Sub-Di visional Com
mittees which can go immediately 
into action and since the District 
Magistrate is made the Chairman of 
the domnlittee, he cad go into action 
with all the {towers Which a District 

can etterdsie. Otherwise,



Spy other Coaimittee canopt be a 
Statutory dofeihiittfce but can only be 
an optional committee without capa
city to. ertereisfe* any. power. There, 
^ore, jthB District Magistrate is made 
T^npoiMftde‘Jotr this pnrpose^-the Dis
tr ic t, Magistrate. at the district level 
and the Sub-Divisional Magistrate at 
the flu’fcMdiviskmfll level—became
these problems will arise in our day- 
'Xo day iifet and occasional meetings of 
*  committee will not solve them. 
i% t8e problems may arise every day 
trad sometimes evfen every hour and, 
therefore, the District Magistrate and 
the Sub-Divisional Magistrate would 
Tpe the proper authorities to deal with 
them.

The terminological changes suggest
ed in respect nf Section 3 and Section 
14 do not imply any material change 
stud we do not agree to the amend
ments.
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There is an amendment providing 
that it should be mandatory for the 
"State Governments to take certain 
measures in respect of the rehabili
tation of bonded labourers After 
careful examination, Government 
have decided that a categorical section 
of this type is not necessary As I 
have already told you, State Govern
ments ara taking appropriate action 
for the implementation of the Bonded 
Labour System (Abolition) Ordin
a n c e .  A perusal of the various pro
visions of law would indicate that 
'there are provisions in regard to co
ordinating the efforts of the rural 
bento and some other rural finance 
institutions; all these are indicated in 
the law itself. It means that the 
various financial institutions would 
come to the aid of the bonded labour 
lor the purpose of rehabilitation. That 
Is the intention of Parliament ex
pressed specifically in the legislation. 
Therefore, the intention Is to let it be 
Implemented by {he concerned autho
rities in this respect.
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I again express my heart-felt thanks 
to the Hon. Members who participated 
in the debate and showed keen in . 
tferest in the Bill. It is only natural 
that this House tohich has always 
Stood for the ’dignity of human 
labour • and the rights of the down
trodden ’frill support this Bill unani
mously. I have no doubt that the hon. 
Members witt support this Bill with
out any hesitation and unanimously 
At the same time, I would also appeal 
to the Hon. Members to withdraw 
their amendments.’ If the amendments 
should become absolutely necessary, 
I will not feel hesitant to come for
ward before this ' H6use with such 
appropriate amendments after having 
gained some experience in the matter.

MR. SPEAKER: The question is:

“That the Bill to provide for the 
abolition of bonded labour system 
with a view to preventing the 
economic and physical exploitation 
of the weaker sections of the people 
and for matters connected therewith 
or incidental thereto, as passed by 
Rajya Sabha. be taken into consi
deration ”

The motion was adopted.

We will now take up clause by clause 
discussion. Clause 2. There are 
amendments by Shri Kathamuthu, 
Shri Ramavatar Shastri and Shri 
Siddayya. Are you moving your 
amendments?

SHRI M. KATHAMUTHU (Naga- 
pattinam): Yes,

SHRI RAMAVATAR SHASTRI: 
Yes.

SHRI S. M. SIDDAYYA: All except 
67.

Cause 2— (Definitions)

SHRI M. KATHAMUTHU (Naga- 
pattinam): I beg to move:
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Page 2, line 20,—

add «t the end—

"Vettian, P&nnaiyal, Vallur. 
kavu Panam, Nflpu panam, 
Subashi and similar other 
systems existing in any 
part of the country” (13)

SHRI RAMAVATAR SHASTRI 
(Patna); I beg to move:

P«ge 2, line 20,—

add a t the end—

"Hari-began, Halwahi, Kami- 
auti, Bandhuagiri and such 
other forms of bonded 
labour prevalent in any 
part of the country”. (30)

SHRI S. M SIDDAYYA (Chamara. 
janagar): I beg to move:

Page 2, line 16,—

after “Basahya," insert "Begar,”
(6)

Page 2, line 17,—

after “Garru-Galu,” insert 
“Gothi,” (62)

Page 2, line 17.— 

after “Holya,” insert “I j h a r i (63)

Page 2, line 17,—

after “Kamiya,” insert “Kamla,”
(64)

Page 2, line 18,—

after “LakhaTi,” insert '*Mahi- 
dari,” (65)

Page 2, line 18,—

after “Munish system,” insert 
“Nadappw, Nilpupatvam,” 
(66)
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Page 2, line 20,—

after “Sen,” insert “Sonkiya,.
Vallur kavu, Valva Veto,” (68)

SHRI M. KATHAMUTHU: The
hon Minister, when he spoke, toM us 
that if he accepts the amendments to 
add some more names of the bonded 
labour system, the list would become 
exhaustive At it is, now, if a ease 
is taken to the court, how will the 
Court interpret this? If they do not 
find the name of a particular system 
m the Act, about which complaint 
has been raised, they will reject the 
case Therefore, I would request the 
hon Minister to agree to include all 
the names that I have mentioned In 
my amendment; or, he may fit least 
agree to add the words, 'and similar 
other systems existing in any part of 
the country’.

TwnwiK vnfift * iw r
oft, <rfwrrer
Tt wi ft, ^  #  tr^ v m  aftCTT
w r r  jf i f  f a
ir shptt % sFsrsrT f  f a f f  
5**t-t»TTft, TfWift,
f*TCt Otic ; t  I T̂*ft ST f t*
5r f  i ^?r «n*ft f w  

*FT w t k
5TT% aft W>r I  *
5r m  *r%»r i Jr ^ft fo rr

tffim  SPTT «PT fiWT »TCT |  
fft* w m  ^  ITR *  *ff
sr«TT W|5T i t  |  | vrft $T?T
if ?*TT̂  WT % % SP5FT *ft
WN*rr ^  3tft *t?t f^  
arcmrr fa  t o t  * r  if

swt 1 1  sft
*P$*TT W?TT g f a  *r$“ fc f a
aftfa*ritfsranr3a»ft iftsnrrapfsT 
q rssft *tt w  v t  |  j v r  
% <WT*TT ift # T  WITT faftra Tfwft



If sragirr «ifV |  dKr

$  ^ t t t t  % f .7 4  *?r «  *rm £  I 
1TTT 3 *  *TT<* VX ^ 5T|t

*  * ? r  %  i r a r f f  « r | f  s r r q j r  * f t r  f % # V  
*r fa?r> ¥7 *r sfstwt swt ^  i 

*KT af^TT q f  § fa  fa*  
*TT*ff afTT fapp %F& tftfteTC *t fW  %, 
3̂*T *p> ITTT ^ P T T  ^  IJt

SHRI S. M. SIDDAYYA: Different 
names have been included in the list 
-of bonded labour. I 'have suggested 
inclusion of the name ‘begar’ because 
this exists iH Maharashtra. Article 23 
jot the Constitution also prohibits 
•begar’. ‘Gothi* exists in Andhra 
Pradesh and Orissa also. These names 
have been given by the Commissioner 
io r Scheduled Castes and Scheduled 
Tribes who had occasion to make an 
investigation into the matter. In the 
Bill only 31 iiames have been men
tioned. I want the eleven names, 
which I have mentioned in my 
amendments, to be included. As the 
lion. Minister has already pointed out, 
if a  name is included in the list, a 
-presumption can be raised that it Is 
a form of bonded labour; if it is not 
included, then it has to be proved 
th a t it is a bonded labour. I, there- 
fore, suggest that all my amendments 
which I  have moved may be accepted 
and the names included in the list, so 
th a t the list becomes exhaustive.

THE MINISTER OF LABOUR 
(SHRI RAGUNATHA REDDY): As I 

Tiave submitted, this list cannot be 
made exhaustive. We have indicated 
this for the purpose of raising the 
legal presumption. This will give an 
indication to the courts; if any similar 
system is mentioned, they can raise 
the presumption; it is open to the 
court to draw a presumption under 
the Evidence Act. Here, in this enact, 
ment, the definition is more important
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than any illustration. The definition 
given here is:

‘“ bonded labour system' means 
the system of forced, or partly 
forced labour undei which a debtor 
enters, or has, or is presumed to 
have, entered, into an agreement 
with the creditor to the effect 
tha t,.. . . ”

Here, the definition is more important 
than any other statement. Even 
assuming that we include these, still 
there will be so many other systems 
also about which we may not have 
immediate knowledge. Therefore, let 
us see, (how it works. If it does not 
work, we have no doubt, suitable 
amendments will be brought. But as 
I said, what is important is the defi
nition and not the presumptions. I, 
therefore, respectfully decline to agree 
with the hon. Members.

MR. SPEAKER: Now I shall put 
all the amendments to Clause 2 to the 
vote of the House.

Amendments Nos. 13, 30, 61 to 66 and
68 were put and negatived.

MR. SPEAKER: The question is.

“That clause 2 stand part of the 
Bill."

The motion was adopted.

Clause 2 was added to the Bill

Clause 3— (Act to have overriding 
effect)

MR. SPEAKER: Now, we take up 
Clause 3.

SHRI S. M. SIDDAYYA: I beg to 
move:

Page 3, lines 34 to 36,—

for “in any enactment other than 
this Act, or in any instru
ment having effect by virtue

1897 (SAKA) Bonded Labour ijq
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ol any enactment other than 
this Act."

substitute “in any other law lor 
thB time being in • force and 
in  any instrument having 
effect by virtue of any such 
law.” (98)

The clause as worded in the Bill is 
not properly drafted. I request that 
the amendment as proposed by me 
may be accepted by the Minister.

SHRI RAGHUNATHA REDDY: I
deditae to agree wfth the hon. Mem
ber.

SHRI S. M. SIDDAYYA: Sir, I  am 
not pressing it.

MR. SPEAKER; Has the hon. 
Member the leave of the House to 
withdraw his amendment.

SOME HON. MEMBERS: Yes.

Amendment No. 93 was, by leave 
withdrawn '

MR SPEAKER: The question is:

‘That clause 3 stand part of the
Bill”.

The motion was adopted.

Clause 3 was added to the Bill

MR. SPEAKER: Now we take up 
clauses 4 and 5 There are no amend* 
ments to clauses 4 and 5.

The question is:
‘That clauses 4 and 5 stand part

of the Bill.” *

The motion was adopted.

Clauses 4 and 5 toere added to Bill.

Clause 6—(Liability to repay bonded 
debt to stand tx&ingvsshed.)

MR. SPEAKER: Now, we take up 
clause 6.

SHRI RAMAVATAR SHASTRI; 1 
b egto  move;
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Page 4, 'lines SO in<3
for '‘as soon as may be practi

cable** sftbrtttut* “within t̂et% 
days.” (34)

Page 4, lines 86 and 37,—.

for "as soon as may be practi
cable” substitute “within td» 
days1'. (32)

Page 4 lines 40,—

for “thirty days” substitute—
“ten days’*. (33)

Page 4, lines 41 and 42,—

for “within such time as may be 
prescribed” substitute “ink. 
mediately”. (34)

Page 4, line 46,—

for “such time as may be specified 
m the order” substitute “ten  
days”. (35)

s f t  m w H i c  s iT F s r t  ( r e ^ t r ) :  * r w r e r  
o ft ,  i m  t f s t a f a  s r ^ T  ft s r r a r r ^  1 1  

t̂ as S00n as may ^  
practicable t  ^

within such time as may be specified; 
in the order. Vnpft f̂WT $*JP4TiFr 

spt fr i
£  * f t  » m r  ^  * r m  ? t> t

# gjrT?rT ^ tt^ t w w  *r £ i *rt

fasrffar mx ^ rr  ^  10 fo r  
% «r«rT, 7 fa* %

T&tf % v f t x  *pfff¥ tsft ^rsr ’n r# ' 
3T*rt?r * T T f ^ * F  £  s f t f f c

<F?J*rT JTSI^V f ,  OT
*mr 3rTf|r^*Ter |  %
**r 5f *rrr W r*  f?nnfc?r £  Is 
As soon as may be practicable q r

“w j W  W ifWhNW!
,,, ,J|. t 11_L ^  W TTSSI?'Tttr tr*f? ^rrr t ^ k t  5  a t vsr «  ̂s r
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I f r  Q  |  M f a s i  *tx

f t  1
W*i % «R  !T> W i ** *TT*T
ITtt sfK sfart *r f \ i  wjra^r 
m  m  w  *>faq> 1 “erf ̂  ipe” «r?«r 
f iw  ^  |  itt*  ?rTffor v r fl'rtfa- ^pfV 
5»r?f( |  *TT*r 5R 1 3ffii ^t4-
srsft ^  ftaf. 1 1

13 h a .
SHRI RAGHUNATHA REDDY; I 

have already answered this question 
we make a mere provision of the time 
limit without consequences thereof, 
it would only be directory and not 
mandatory and no purpose is likely 
to be served and especially in this 
matter, there wiil be a vigilance coip- 
mittee at the District level and also 
at the Sub-Divisional level and also 
legal aid is proposed to be given by 
the vigilance committee. In such 
circumstances, if we put details it will 
only be defeating the purpose of law 
and no useful purpose will be served.

MR. SPEAKER: I will put amend, 
ments 31 to 35 of Shri Ramavatar 
Shastri to vote.
Amendments Nos. 31 to 36 were put 

and negatived.
MR SPEAKER: Now, the question 

is:
“Clause 6 stand part of the Bill.” 

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7 was added to the B ill 
Clause 8— (Freed bonded labourer not 
to be evicted.from homestead,, etc.)

SHRI RAMAVATAR SHASTRI: I
beg to move;

Page 6, line 1,—
for “as efifly as practicable” 

substitute—“within seven
days** 136)

I  am not speaking on the amend
ment.

MR. SPEAKER: It is so kind of
you.

Now, I will put amendment No. 8ft 
of Shri Ramavatar Shastri to vote. 

Amendment No. 36 was put and 
negatived.

MR. SPEAKER: I will now put the. 
clause to vote. The question is:

“That clause 8 stand part of the 
Bill.”

The motion was adopted.
Clause 8 was added to the Bill. 

Clause 9- (Creditor not to accept 
payment against extinguished debt)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 6, line 7,— 
after “with” insert "rigorous" (37) 

Page 6, line 7,— 
for “extend to” substitute “not be 

less than” (38)
Page 6, lines 12 and 13,— 

for “such period as may be speci
fied in the order” substitute 
“ten days” (39)

13 hrs.
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*iwr*are snsaftj
strer |  « tk  3* 5

W f l

«ft f w  : (sjfeq ftesfr) : 
T O ft aft snffT ^  JT t̂ ^  1 1  

^  %\ t  r̂RfTT ^TpT f  f t  stf 
qr5ft % 3ft sfsprr * ts^t |  faq 
tft v t f  f ^ jp p  % sTnrsrpT |  ?
MR. SPEAKER: It is against the

International Women’s Year.
SHRI RAGHUNATHA REDDY; 

This amendment relates to prescrip
tion of a minimum period of punish
ment. Now, the provision prescribes 
punishment upto three years. We 
would rather leave this matter to th t 
discretion of the courts rather than 
provide a minimum punishment

MR SPEAKER: I will now put
amendments 37 to 39 of Shri Ram- 
avatar Shastri to vote 
Amendments Nos. 37 to 39 to ere put 

and negatived.
MR. SPEAKER: Now, the question 

is:
"That clause 9 stand part of the 

Bill.”
The motion was adopted.

Clause 9 was added to the Bill.
New Clause 9A 

SHRI M. KATHAMUTHU: I beg 
to move:

Page 6,— 
after line 13, insert—

“CHAPTER IIIA 
REHABILITATION OF FREED 

BONDED LABOUR 
9A. (1) Every State Government 

shall by notification in the Official 
Gazette constitute a separate Board 
lor the purpose of rehabilitation of 
freed bonded labourers.

(2) Each such Board shall consist 
of the following members, namely:—

(a) the Minister of Labour or a 
person nominated by him who 
shall be the Chairman;
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(b) three persons belonging to 
Scheduled Castes, Scheduled 
Tribes and a person working 
among agricultural labourer 
to be nominated by the 
Labour Minister;

(c) two social workers to be 
nominated by the Labour 
Minister;

(d) Secretary of the Finance 
Department of the State who 
■hall be the Secretary of the 
Board;

(e) one person to represent the 
financial and credit institu
tions in the State to be nomi
nated by the State Govern
ment;

(3) The State Government shall 
place at {Re disposal of the Board 
adequate funds for the working of 
the Board.

(4) It shall be the duty of the 
Board to prepare special schemes for 
providing alternate jobs for the freed 
bonded labourers and take any other 
measures to ensure their economic and 
social r e h a b i l i ta t io n (14)

MR. SPEAKER. I shall now put 
Amendment No 14 seeking to insert 
a new clause 9A to the vote of the 
House.

Amendment No 14 was put and 
negatived.

MR. SPEAKER: The question is:

‘T hat clause 10 stand part of the
Bill.”

The motion was adopted.

Clause 10 was added to the Bill. 
Clause U—(Duty o 1 District Magis

trate and other officers to ensure. • 
credit)

qar srflf5%*r?r r |  ?
«rtt 1 1  srraft <rnrvt «n r*

*FfT*r 1 1
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I  beg to move:

Page 6, line 25 —

omit as far as practicable,” 
(40)

SHRI EAGHUNATHA REDDY: 1
am  sorry I  *m unable to accept this.

MR. SPEAKER: I shall now put
Amendment No. 40 moved by Shri 
fiamavatar Shastri tc the vote of the 
House.

Amendment No. 40 was put and ne“ 
gatived

MR. SPEAKER: The question is;

“That Clause 11 stand part of the 
Bill.”

The motion was adopted.

Clause 11 was added to the Bill.
Clause 12- (Duty of District Magis

trate and officers authorised by him

SHRI RAMAVATAR SHASTRI: I
t>eg to move:

Page 6, line 30,—

jor  “such action as may be neces
sary’* substitute “drastic 
action including arrest” (41)

t t  s t i t t  Sr wrz ^

w  ?ft wrc ^  f  f a  sre 
tt̂ t 5r afr i s?Mrt 

*TT»J5ft STT?r SWST afTfipr *
3TT ?T%̂ T I % 3TS JffirT

'T’TT  ̂ «Ft T O T  "TT̂TT

i p m  snqrr^t ^rrft wrm  f*rr T m
«ftr ^JTWT^ % 3T3 JTT̂ R srr̂ JTT 

*8 sw r wft «T5TT T§T §  fa *
snra ^  % fo  m  tr*wr ir sft 
f*%*rfr <ft ^  1 1  ^
fa*rn»> f  r f e *  faiTT 3TPTT

w tf * r s ? r i r 3 « r <rar faw #
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?tt# % srfsr *r«ft 
t o t  % f a  vrM» f?m % f a s t  Jr
w en  1 1 wm  c^mf 1 ^  
% a* snft % arr?r ? n r  jptf affrflr q’nrr
T̂TctT I  ?r> 3*wrt fr^TTT «PT% *TPT

^  Sf ¥T#' 1 q ff ?itt 1 1

SHRI RAGHUNATHA REDDY: 
With regard to this, clause 12 places 
a duty on the District Magistrates and 
officers authorised by them under sec. 
10 to perform certain duties with re
gard to bonded labour. As soon as 
they identify any bonded system of 
labour, they will have to take conse
quential action and if they do not do, 
so, I am afraid, they can also attract 
the provisions under Section 20 which 
would amount to abetment.

MR. SPEAKER: I shall now put
Amendment No. 41 to Clause 12 to the 
vote of the House.

Amendment No. 41 was put and nega
tived.

MR. SPEAKER: The question is:

"That Clause 12 stand part of the
Bill.”

The motion was adopted.

Clause 12 10as added to the Bill.

New Clause 12~A

MR. SPEAKER: This is for inser
tion of new clause 12-A. Amendment 
No. 1. Shri Mohd. Ismail, not here, 
Amendment No. 15 Shri Kathamuthu.

SHRI M. KATHAMUTHU: I beg
to move Amendment No, 15.

I beg to move;

Page 6,—
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[Shri M Kathamuthu] Page 0,-~
after line 39, insert—

“J2A. (1) The Central Govern
ment shall by notification m 
the Official Gazette constitute 
a Central Vigilance Commit
tee

(2) The Central Vigilance Com
mittee shall consist of the fol
lowing members, namely —

(a) The Central Labour Minis
ter who shall be the Chair
man,

(b) four members of Parlia
ment,

(c) three representatives of vo
luntary organisations work
ing among Scheduled Cas
tes, Scheduled Tribes and 
backward classes and agri
cultural workers,

(d) not more then three per
sons to represent the official 
and non-official agencies 

connected with rural deve
lopment to be nominated by 
the Central Government,

(e) the Commissioner for Sche
duled Qastes and Schedul
ed Tribes,

(f) one officer of the Banking 
Department connected with 
rural banks" (15)

My amendment is for the purpose 
of constituting the Central Vigi
lance Committee There is need 
for a Vigilance Cfflgwnit̂ ee at the 
Central level to review the mat
ter periodically because a cons
tant effort i* needed to abolish 
this system. For the implementation 
of the A<rt, ftps recommendation of 
the Central Committee is needed I 
request the MtMstaK tq a w p t it

SHRI BIJUEN DUTTA (Tripura 
West); I beg to move my amendment 
No 18 for new Clause 12«A

I be( to move:

after line 37, insert »

“12A Whenever any State Gfjy- 
emment falls to provide ma
chinery for the implementa
tion of the Act within sue 
months of passing of the Act 
the Central Government may 
confer such powers and im
pose such duties on an ofjBqer, 
as may be necessary, to en
sure that the provisions of the 
Act are properly earned out 
end such officer shall perform 
duties, as mentioned in sec
tions 10, 11 and 12, on behalf 
of the Central Government"' 

(IS)

SHRI S M SIDDAYYA I am not 
moving my amendment

SHRJ RAGHUNATHA REDDY- 
I have already explained our position 
with regard to these amendments m 
my reply to the debate I am not in 
a position to accept them

MR SPEAKER I will now put 
amendments Nos 15 and 18 together 
tt> the vote of the House

Amendments Nos 15 and 18 iD&e put 
and negatived

Clause 13— Vigilance Committees)

MR SPEAKER We go to Clause
13

SHRI M KATHAMUTHU I beg to 
move

Page 7,—
after line 27, insert,—

“(3A) Every State Government 
shal)L> bjr notification in the 
official Gazette constitute * 
State Vigilance Committee 
ana each Vlgilanfee Comm&Ue 
constituted for « Stflfo
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consist of the following mem-
bers, namely:__; 

(a) the State Labour Minister 
·who shall be ·the Chairman_; 

(b) three members of the State 
. Legislature; 

(c) two representatives of the 
voluntary · organisations 
working among the Sche-
duled Castes, Scheduled 
Tribes and agricultural 
workers; 

(d) the Director of Social Wel
fare in the State; 

(e) not more than three per
sons to represent official and 
non-official agencies con
nected with rural develop
ment to be nominated by 
Government; 

(f) one person to represent the 
financial and credit institu
tions in the State." (i6) 

I beg to move: 
Page 7,-

after line 33, i.nsert,-

" ( 4A) the· functions of the Cen
tral and State Vigilance Com-
mittees · shall · be-

(a) to advise the appropriate 
a·overnments as to the ac
tion ·to· be taken to ensure 
that the · provisions of the 
Act or any rule made 
thereunder · are properly 
implemented; 

' . 

(b) to assist the economic and 
social•=tehaonitation ·of the 
freed1' bonded r,,,1abourer;'1· 
(17)'' � �'. 

SHRI BIREN DUTTA: I beg to 
�- - '1 ..... move. 

Page 7, line 4,-: 

- \ '1. -� ... 

for "social workers" substitute 

"representativ�s '�f' agricultural 
!w'"o"rlf€1'l 6'tganfsatioh'$"havln� 

,J. "flt i" ,L·)'lfJ ·f;.�;ta'.,,tt-.! �1 ;.l -1 _;. 

th; larg��t' m�:rriber�hi"p in the, 
district"-• 1(19·) '• , ., q · i 

Page 7, line 18,-for 'social worker_��
substitute 

"representatives of agricultural· 
workers' organisations having 
the· largest membership in the. 
Sub-Division." (20) 

MR. SPEAKER: Now, Shri Rama-. 
vatar Shastri. 

SHRI RAMAVATAR SHASTRI: I 
beg to move: 

Page 7,-

for lines 4 and 5 substitttte.,-

"(c) two representatives of the
organised agricultural W'Or-. 
kers elected by sec!.'et bal
lot;'' (42) 

P_age 7,-

after line 10, insert-

" (f) one member of
° 

Pa.rliament · 
and · one Member of State-. 
Legislat-yre." ( 43) 

Page 7,.-

fo."' lines 18 and 19, substitute-

"(c) two represent�tives of the 
organised ,agricultural wor
kers . elected by' secret bal..: 
lot;'' ( 44) . ,; 

Page 7,-

after line 37, insert.-:.. 

"(g) one member of State Le
gislature elected within the . 
Sub-Division and one· mem
ber of the District Board of 
the Panchayat Parishad as, 
the case may be." ( 45) 

-r: �· · r 1· r 

zr ii'i 'i:fn: �l!TTWf ftftf.:r.rr ;trf1ifo" .� 
cfT�<fi. �;\' ,�T� .� I f;:i.r.;:�;:n .�f'G'_f.�f". 
�· �1fr., fq, of<{<l'T, lf>','<i� <li':t 'Sf� 
cfT«rcf if ©:� g{ � l{T �T I 
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f r̂Tsr 13  (*fr) *r
Tar* Tt T̂cT ap̂ fy »yf 1 1 tftvrcr

s m F a t r  tt*t?t? It a w  trĉ T
f>TT I  I 5r> TT

ijftTT t  ^  Ttfff 'Tfiff TT *PT«far ftwr I,
«ft rnff-TTrT *rnrrfar T nfw f 

«r?r arr̂ rr % Srfr*r frtft ^  s*r % 
* 7 f * w > T W ^ f ^ r n t o r f  ^ * r r n  
T̂T̂TT ^ I ^  XX GHZ *Ft flTO TOT 
T̂̂ cTT |  I *tTT tftftEFT 42 ^

^  f r  ffirfs’T *  tffcte
t t c  ®pct *t srfafrfa fa*irr*ft *rf*rfa 
*t T«f 3TT̂  I # 9T>T 5* sufsrcft Tt 
STITT ?râ t cTT| ?rW>T TO fT tfWlfar 
T W T d  anRft T t  * r * w t 1 1

farTT *TT 7T a ffT f 3TT% *Twt

f*mr?ft sfaFer *t ? tc ttt qr (ft frtft 
*?Tfa*rr*te f c * « r T  v t  T̂ r-TT ^ t f t  

^  *  faOTT *T®*T %  flR ft  ?TC**T

T t  1 s * r t  *r$r ^  ^

«5t«rt $>tt 1

^  tfiftsr*  5ff«TT 4 3  «pt « r m  

*$  $ f r  f ^ T  fjprcTsft fffafa it 
w  m *  'TTffroiite T T ^ w t f f t  

t j t t t s * !  finn^r w m  t t * t c w  w nra 

Tsrr *rT*T 1 5**# *rfaf<i ^ t  s^rvt 
^ f t n t f t r  #  f̂t»r w  fara- v t ^ n r t i ^ r

^  5r tf̂ TTT srffiR* TT
*#«r 1

* t t  w to R  ?r**n 44 *ft ^  
*r*rta* %i^TT?r |  faraft 3% 

*nrfe*r qtftrflsrT *& f % *t ^  g«r 

s r fa fa M  ^  * T f a r

3^r ?rr ?r!fhr?r awr 45 t t  
*r«pff aft w-ffcrta* am «it f?r»r7i»fr 
sfafa t?rrf arrWt, ^  *rt m  
% IWT *toy?T % ?ri!Wt «Ft ^  Tt 
Ttftmr *r̂ t ^  1 1 ?*r % grrrr

^  gpw  firflrr |  f f  f w p r - * ^
% t*t ̂  w  (fr *w?jt Tt w  f¥?r it *$rr 

1 fffcrfrfaT ^r % 5T ttw  
5tf^ % ^  gfhf r̂r fsrar <rPwi tt»t 
t t  tft  1 1 f^ rsft sfirRr t t  
»TT?r?r ^  |  fT »ftswrei tt%  *m t
Tt w j  «ftr 9<rvt«nRr# o t? t^ t  ̂ 1 
«r<TTT ?rw, fasrpT *roT5r «ftr f?%- 
m  Tttf JfT fsT5TT qf>̂ 5 % SRWt 
Tt wJr w t ?rft Tsr<err § ? ?itttt
Wflftift % srfa ?»pft wnFk*Rrr w t  
«tt?t T̂ t | 9 ^  t t  irr»nr 
jr̂ t | f T  vr ?r>rr Tt ^  fffirF^T 
5t Tt R iw r srm 1

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY) Stf,
I  would like to state very respectfully 
that I have got very high respect for 
the Members of Legislature and ParUa 
ment Want of lespect for tttem is not 
the reason That is not at all the case 
The Vigilance Committee consists of 
three persons belonging to the schedul
ed castes and scheduled tribes resid
ing in the district to be nominated by 
the District Magistrate

What is necessary is that persons 
who are residing in that area who 
are members of the scheduled castes 
and scheduled tribes can safely be 
presumed to be persons belonging to 
the agricultural labourers They can 
not, by any stretch of imagination 
cannot be considered to be the land 
lords Therefore the representatives 
of the agricultural labour are there 
So, to introduce an element of secret 
ballot to me sounds to be a little bit 
of romanticism in this cftse and it 18 
not a practicable proposition



With regard to the social worker, 
naturally, the District Magistrate is 
expected to exercise this mind in 
nominating the social workers-—not
the socialites—who have a deep heart 
and understanding the problems with 
them—not more than three persons 
who represent the official or non-offi- 
ciai agency in the rural development 
to be nominated by the State Govern
ment. The hon Member referred to 
the zila panshad. Certainly, the zila 
parishad is connected with the rural 
development and the developmental 
agency. Therefore, the zila parishad 
representative is not precluded from 
being nominated. Naturally, the Dis
trict Magistrate will have to consider 
associating zila panshad representa
tives m this case If necessary, we 
will also advise the Distnct Magistrate 
to follow this methodology m nomina
ting one or two persons representing 
the financial and credit institutions 
m the district to be nominated by the 
district magistrate.

But, what is contemplated here is 
not merely abolition of bonded labour 
but also rehabilitation of the bonded 
labour Therefore, developmental 
agencies and also financial institutions 
which provide the credit facilities must 
be associated Therefore an effective 
type of agency is contemplated here 
With regard to"the associating of Mem
bers of legislature and Parliament, we 
can consider the question of having a 
review committee at every State level. 
That can be done at the administra
tive level instead of providing it in 
the statute.

MR SPEAKER I shall now put 
amendment numbers 16, 17, 19. 20 and 
42 to 45 to the vote of the House

Amendments Nos 16, 17, 1<), 20 and
42 to 45 were put and negatived.

MR. SPEAKER. The question is 
“That Clause 13 stand part of the

Bill".
The motion was adopted.

Clause 13 was added to the Bill.
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Clause 14—.(Functions of Vigilance 

Committee)

MR SPEAKER We now take up» 
clause 14 There are amendments. 
Shri Anadi charan Das He is not 
here

SHRI S. M SIDDAYYA I beg to 
move.

Page 7, lines 38 and 39,—

for “the Distnct Magistrate or 
any officeri authorised by him”. 

substitute,

‘the District Magistrate or any 
officer specified b y  him under 
section 10 and the Sub-Divisional 
Magistrate”. (60)

Page 7, lines 38 and 39,—

for (a) to advise the Distnct 
Magistrate or any officer authoris
ed b y  him as to the efforts made, 
and action taken, to ensure”

substitute “ (a) to take sucb 
steps as to ensure” (94)
SHRI RAMAVATAR SHASTRI 1 

beg to move

Page 8, line 3,—

add at the end—

'‘at the lowest rate of interest” 
(46)

MR SPEAKER I shall now put 
amendement Nos 46, 60 and 94 to the 
vote of the House

Amendments Nos. 60, 94 and 46 were 
put and negatived

MR SPEAKER The question is:

“That clause 14 stand part of the* 
Bill”.

The motion was adopted 

Clause 14 was added to the BilL
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X)as. He is not here.

The question is:

“That clause 15 stand part of 
the Bill”.

The motton was adopted.

Clause 15 was added to the Bill,
Clause 1§- (Punishment for enforce

ment 0<f bonded labour)

MR. SPEAKER: We shall now take 
up clause 16. There are amendments

SHRI RAMAVATAR SHASTRI: I
te g  to mover.

Page 8, line 22,—

after “with” insert “ngotous”
<47)

Page 8, line 23,—

for “extend to” substitute “not 
be less than” (48)

MR. SPEAKER* I shall now put 
.amendment Nos 47 and 48 10 the vote 
of the House

Amendments Nos 47 and 48 were put 
and negatived

MR SPEAKER’ The question is

“That clause 16 stand part o£ the 
Bill". t - t l

The motion was adopted

Clause 16 was added to the Bill.

Clause 17—(Punishment for advance
ment of bondjd debt)

SHRI RAMAVATAR SHASTRI: Sir, 
I  beg to move:

Page 8, line 26,—
after “with” insert “rigorous” 

<49)

Page 8, line 27,—

for “extend to” substitute “not 
be less than” (50)

Mft'ftWAKKtfc: 'I will now put 
amendments Nos. 49 and 50 to the vote 
of the House.

t It i, V 1
Amendment. < ̂ os,, 40 and 50 were put 

and negatived.

MR. SPEAkfeR; The question is:
t * »

“That Clause 17 stand part of 
the BiU.”

The motion was adopted.

Clause 17 was added to the Bill.

Clause 18— (Punishment for extracting 
bonded labour under the bonded 

labour system)

SHRI BIREN DUTTA: Sir, I beg to 
move;

Page 8, line 33,—

after "with” insert “rigorous” 
(2 1 )

Page 8, line 34,—

for “three” substitute “five” (22) 
Page 8. line 35,—

for “two” substitute “five” (23) 
Page 8, line 36,—

for “five" substitute “eight” (24)

SHRI RAMAVATAR SHASTRI: 
Sir, I beg to move

Page 8, line 34,—

for “extend to” substitute “not 
be less than” (52)

Page 8, line 36,—

for “five” substitute "seven” (53.)

MR. SPEAKEHR: As amendment 
No. 51 is the same as amendment No.
21, therefore, it will not be moved. 
Now, I will put amendment Nos. 21,
22, 23, 24, 52 and 53 to the vote of the 
House.

Amendments Nos 21 to 24 and 52 and 
53 were put and negatived.
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MR. SPteMCJER: question is:

“That Clause 18 stand part of the 
Bill."

The motion was adopted 

Clause 18 was added to the Bill.

Claus® 19— (Punishment for omission 
•or failure to restore possession of pro

perty to bonded labourers)

SHRI BIREN DUTTA: Sir, I beg
to  move:

Page 8, line 41,—

after “with” insert “rigorous” 
(25)

Page 8, line 42,—

for “one year’’ substitute “two 
years” (26)

Page 8, line 42,—

for “one thousand” substitute 
“two thousand” (27)

Page 8, line 44,— 

for “five” substitute “eight” (28)

SfiRI RAMAVATAR SHASTRI: 
Sir, I beg to move:

Page 8, line 42,—

for “or with fine” substitute *'and 
with fine” (54)

Page 8, lines 42 and 43,— 

omit “,or with both” (55)

Page 8, line 44,—

for “five” substitute “seven” (56)

MR. SPEAKER: I will now put
amendment Nos. 25, 26, 27, 28, 54, 55 

•and 55 to the vote of the House.

Amendments Nos. 25 to 28 and 54 to 
56 were put and negatived.
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MR. SpfeX&ER: The question is:

“That Clause 19 stand part of the
Bill.”

The motion was adopted.

Clause 19 wag added to the Bill.
Clause 20— (Abetment to be an 

offence)

SHBI RAMAVATAR SHASTRI; 
Sir, I beg to move:

Page 9,—

“after line 3, insert—

“(2) If any officer of the State 
Government or any member of 
the Vigilance Committee abets or 
helps the commission of any 
offence under this Act, whether 
or not the offence abetted is com
mitted, shall be punishable with 
twice <he rate of punishment as 
is provided for the offence which 
has been abetted ” (57)

*nftarcr v r t o t  ^  £ fa  aft 
tfirr srcrsrT v>
f r  r̂rrrrft, ^  5r 5*R7 *nrr ^  stott 
itt faf3r^*r 
sftf, aft to stt tsw
^  JTT f f t  1

w  | f v  w
*r>T, JfT * *T5I?T fTr9T 3ft
*r arrw % *rr fa* vt 
vfrfejtfSf Wt % *r;rr?
*rtoMn*r v rit ®rrm v t iw* ^
£ 1 m»ri vt srfar v ^  
v tv t f  a m i  v* W w  ?rfr 
v£i I I *T>fr vt 
fvfasrrsar jtt3* vtqw*i%spT
*rnr v t ,  ^t ?r «tir fcn "srrf^, ^T r̂ffV 

fa#«rv ^ ** *ft *t *rfr 
v7 *r§ 1 1 3? v> f-rft *r$T ffsr 
fcft fv fvtft w  ?rr fafar^r 
vif2t % fatft vt *sr«rf
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^SITtT ^  ^  f$«T5T 5T i

SHRI RAGHUNATHA REDDY: 
This clause deals with the applicabi
lity of the doctrine of abetment; it 
has nothing to do with punishment. 
Even otherwise* the maximum 
punishment is provided for any 
offence. If it is abetment, it would 
be treated as a substantive offence 
committed by the person himself. In 
such cases, it would be three years.
I have no doubt that the courts would 
take a serious view of the matter if 
persons like members of the Vigilance 
Committee themselves commit this 
offence. There need not be any sepa
rate provision for it.

MR. SPEAKER: I shall now put
amendment No, 57 to vote.

Amendment No. 57 was put and nega
tived.

MR. SPEAKER: The question is:

“That clause 20 stand part of the 
Bill.”

The motion was adopted.
Clause 20 10as added to the Bill.

Clause 21 was added to the BiU.

Clause ZZ— (Congnizance of offences)

SHRI RAMAVATAR SHASTRI: I 
move:

Page 9, line 15,—

omit “and bailable1' (58)

SHRI S. M. SIDDAYYA: I move:

Page 9, line 15,—
for “bailable” substitute “non- 

bailable” (95)

MR. SPEAKER: I shall now put 
both these amendments to vote.

Amendments Nos. 58 and 98 were put 
and negatived,

MR. SPEAKER: The question is:

“That clause 22 stand part of the
Bill".

The motion was adopted

Clause 22 was added to the Bill.

Clause 23 was added to the Bilk

Clause 8 ke (protection o1 action taken 
in good faith)

SHRI BIREN DUTTA: I beg to
move:

Page 9,— 

after line 39, insert—

“(2) If any officer of the State 
Government or any member of 
the Vigilance Committee abets the 
commission of any offence under 
this Act, whether or not the 
offence abetted is committed, shall 
be punishable with twice the rate 
of punishment as is provided f°r  
for the offence which hag been 
abetted.” (29).

MR. SPEAKER- I shall now put
this amendment to vote.

Amendment No. 29 was put and nega
tived.

MR. SPEAKER: The question is:

“That clause 24 stand part of the
Bill”.

The motion was adopted

Clause 24 was added to the Bill.
Clauses 25 and 2® added to the 

Bin.
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New Ciaus·e 26A 

SHRI S. M SID DA YY A: 
move: 

Page 10,.-

after line 27 insert,-

l beg to 

''26A(l) Subject to such rules 
as the Central Government may 
make in this behalf under section 
26, the State Government shall 
take such measures a:s may be ne
ces.sar_y for the economic and so
cial rehabilitation of the freed 
bonded labourers. 

(2) In particular and without 
prejudice to the generality of the 
provisions of sub-section ( 1) , such 
measur:es may_ include-

(i) the provi:non of adequate 
facilities including legal aid 
to the bonded ·labourers; and 

(it) the setting up of a Com
mittee at the State level, t·o review 
periodically the working of the 
provisions of the Act with a view 
to suggesting measur.es for better 
implem'entation of the provisions of 
this Act. 

(3) The Central_ Gove.rnment 
shall take such steps as may be ne
cessary tu co-ordinate the rrieasur _ 
es taken -by the State Government 
under sub-section ( 1) . 

( 4) T�e Central Government 
shall, every year, place on the 
Table of each House of Parlia
ment a Repor-t on the measures 
taken by iU!elf and by the State 
Governments in pursuance of the 
provisions of this section." (96) 

This amendment seeks to have a 
Oommittee set up at the State level. 
The Minister has agreed to suggest to 
State Governments to set ul) such a 
Committee. Inste�d a"f making it a 
matter of suggestion to them,. We 
should have such a provision in the 
Bill itself so that it becomes binding 
on State Governments. The sugges-
2243 L.S.-7 

tion made by the Minister may or may 
not be accepted. Secondly, the Cen
tral Government will have to be in
volved in this to co-ordinate the ac-
tions taken by State Governments. 
Thirdly, a report of the action taken 
by the State Governments and the 
Central Government should be laid 
on the Table so that Parliament can 
discuss it. All these things are in
corporated in my amendment and I 
request the Minister to accept it. 

SHRI RAG HUN ATHA REDDY: 
As I have already submitted, the 
Central Labour Ministry is the nodal 
Ministry to c'o-ordinate all activities. 
With regard to the formation of a 
Committee by statute I gave the exp
lanation about it. The immediate 
problem would be at the district and 
sub-divisional level. If necessary we 
can consider the question of ha�i�g a 
Review Committee at the administm
tive level. About the progress made, 
from time to time it will be relayed 
to th-e House ahd certainly I shall 
come to tlie House to make a state
ment with regard to the progress 
made about the implementation of 
this law . 

MR. SPEAKER: Is Mr. Siddayya 
pressing his amendment? 

SHRI S. M. SIDDAYYA: I do not 
press my amendment. I withdraw 
the same. 

MR. SPEAKER: Has the hon .. 
Member leave of the Hous·e to with
draw the amendment? 

Amendment No. 96 was by leave with
drawn. 

MR. SPEAKER: The question is: 

"That clauses 27 and 1 stand part 
of the Bill." 

The motion was adopted. 

Clailses 27 and 1 were added to the 
Bill. 

Enacting Fo:rmula 

(Amendment made) 
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Page 1. line 1,— 
for “Twenty-siafth" substitute 
‘'twenty-seventh” (92).

(S h ri Raghunatha Reddy)

ME. SPEAKER: The question is:

“That the Enacting Formula, as 
amended, stand pari of the Bill ’

The motion was adopted.

The Enacting Form ula, as amended, 

was added to the D ill.

The T it le  was added to the B ill

SHRI RAGHUNATHA REDDY. I 
beg to move:

“That the Bill, as amended, be 
passed.”

MR. SPEAKER: Motion moved:

“That the Bill, as amended, be 
passed."
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A i^ f i-n n a  > f  *r 3 <■ *n sri fiifl 
*t  ■srt En rf ? *t  ?  " t *  t? f w T  it  
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SHRI ERASMO de SEQUEIRA. 
(Maimagoa) Mi Deputy Speaker, Sir, 
it is a very good thong that we are 
pawing today a bill lor the abolition 
of bonded labour and we all welcome 
it But, Sir, is it not an indictment 
of the Government that this bill is 
being passed m the 26th year of this 
Republic’ What was Congress Gov
ernment after Congress Government 
doing all these twenty-five years’

MR DEPUTY-SPEAKER This you 
should have said at the beginning, not 
at the end

(Interruptions)

SHRI ERASMO de SEQUEIRA: 
Sir, the hon Minister himseif has sain 
that even today we do not have a 
survey of the extent of bonded-labour 
on this country, and my fear is that 
just like many law& that we have 
cnacted in this House, this one also 
will go on the Statute Book but will 
remain mostly unimplemented The 
Minister was speaking about Vigilance 
Committees We would all welcome 
that Vigilance Committees would be 
formed, so that the Act that we are 
passing ii really of some benefit to 
the common people of this country.
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[Shri Erasmo De Sequeira]
But, Sir, let me also request the hon. 
Minister to see that these Vigilance 
Committees should not be turned into 
some kind of Congress Committees 
at the constituency level. This Gov
ernment may try in this manner, and 
get out of the direstraits in which it 
finds itself before the people of this 
country because of its total inability 
to function. I agree that the hon 
Minister should come forward before 
this House from time to time, and tell 
us exactly what is the extent of im
plementation of Ihis Bill Bui, m any 
view, he can only do this until 
the 18th March, because on that day 
he must unbond himself from the 
chair, and go to the people.

THE MINISTER OF LABOUR (Shri 
RAGHUNATHA REDDY): Sir, I had 
already explained the legal position 
with regard to the points made by 
Shri Ramavatar Shastri The law 
passed try the Parliament is the law 
that is applicable to all parts of the 
country and no State can escape the 
provisions of the law. He need not 
have any apprehension whether a 
particular State would implement it 
or not because the law is applicable 
to each State and every officer who is 
mentioned in this enactment is bound 
to implement the law. He need not 
have any apprehension about it. With 
regard to what my friend Mr. Erasmo 
de Sequeira has mentioned, this is 
part Of our soda} system, this cannot 
be there merely by law and every 
Member of this House must exercise 
his influence and rouse the social con
science of the people. For instance, 
Shri Shrikishna Mody brought to my 
notice that about 50 workers were 
working here as bonded labour for 
the last five years as part of the con
tract labour system. We took imme
diate action and within 24 hours, they 
were Jreed and sent back to their 
home# with necessary help.

St. Res. re. Con- 200 
servation of Foreign Exchange 
etc. Ordinance & Conservation 
of Foreign Exchange etc. Bill 

With regard to the suggestion made 
by friend, I will try my best to con
vene a meeting of the members who* 
have participated in the debate, as 
soon as the House adjourns.

MR. DEPUTY-SPEAKER; The 
question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

13.42 hrs.
STATUTORY RESOLUTION RE DIS
APPROVAL OF CONSERVATION OF 
FOREIGN EXCHANGE AND PRE
SENTATION OF SMUGGLING ACTI
VITIES (SECOND AMENDMENT) 
ORDINANCE AND CONSERVATION 
OF FOREIGN EXCHANGE AND 
PREVENTION OF SMUGGLING 
ACTIVITIES (AMENDMENT) BILL.

SHRI ERASMO do SEQUEIRA 
(Marmagoa): Sir, I beg to move:

"This House disapproves of the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Acti
vities (Second Amendment) Ordi
nance, 1975 (Ordinance No. 29 of 
1975) promulgated by the President 
on the 12th December, 1975”
Sir, it is again my duty to stand in 

this House and protest against the 
manner in which this government is 
ruling by ordinance and by edict, 
instead of by law. This is the Fascist 
method, not the democratic one.

Under the orginal enactment, Gov
ernment already had power to extend, 
in the case of a person who has been 
detained before 31st December, 1975, 
the period of detention by one year, 
or two years as the case may be, under 
section 9 or 10. I would like to ask 
the minister, what was the justifica
tion for this ordinance? How many 
people has the government detained 
between 31st December 75 and today, 
under the ordinance?


